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CENTRAL ADMINISTRATIVE TRIBUNAL
- ERNAKULAM BENCH

DATE OF DECISION: 5.3,1990

PRESENT B

HON'BLE MR.S.P.MUKERJI - VICE CHAIRMRN
AND
HON'BLE MR.A.V.HARIDASAN - JUDICIAL MEMBER

ORIGINAL APPLICATION NO.2/89

E.Saraswathy Ammal =~ Bpplicant
Versus

1+ Director General of
Telecommunications,
Govt, of India,
Ministry of Communication,
Deptt. of Telecommunication,
(Telacom (Board)
Sanchar Bhavan,
New Delhi.110 001.

2. Chief General Manager,
Telecammunications
Department,

Kerala Circle,
Trivandrum-695 033, - Respondents

f/s K.L.Narasimhan &

Sha ji P Chaly , - Counsel for applicant
Mr.PUM Nambiér,SCGSC _ - Counsel for reSpundenés
ORDER

A

(Mr.A,V,Haridasan, Judicial Member)
The applicant is working as Accounts Officer
in the office of the Director of Telecommunications,
Tfivandrumg Vhen she was transferred to Mest Bengal
Circle, and : relieved of her duties:frcm the Circle
. [ , ,
office at Trivandrum, she filed 0.A.K-22/87 before
. ‘ 00.2/"‘
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th;s Tribunal challenging the transéer. This appli-
cation uaé alloQad and the ordér of transfer was
quashad.. She mads a'represenfation to the Chief
General Nanagef, Taleéommunicatibn Departmenti Tri-
vandrum to permit her ‘to resume dufy aé Accquﬁtsﬂfficer
at Trivéndrum, but she was allowed to rejoin duty unlf

on 4,11,1987. The revised scale of pay on the basis

Fourth :
of the report of the '/ Pay Commission was implemented
te—

WeBofo 1.1;1986. The applicant opted to thé new scaia
WeeosfPo 1.1,1986. Immadiately.on»joining sﬁe reduestéd
the second respondent f&r-?ixihg her pay in the neu
scale and for relaasing the'i@crements’uhich_?all due
to her on 1.9.1986, 1.9.1987 and 1.9.1988. The sscond
respandent figed her pay aé 83.2750/- wee.Pe 4.11,1987
~only. There uas no disciplinarf proceedings agaiﬁst
- the apﬁlicant._ There was no efficiéqu bar_in[the re-
vised scale for withholding the incrémént on the due
dates., Therefore, there was no justification for with=
‘holding of increments which Péll dus on 1.9.1986, 1.9.1987
'and'1.9.1§88.‘ The applicant has filed this application
praying that the respnnaent may be directed to pay the
apblicant her salary and allougnces in the~rewissd scale’
of pay for ths period 1{1;1986 to 30:6.1986,‘to sanction
the incremenés which had fallen due on 1.9.1986,
1.9.1987 and 1.9.1988 and to pay her the éalary-and-
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allowances in the revised scales with due ircrements

from 4.11.1987 onwards.

2. ‘The fesppndents have filed a reply staﬁamenﬁ.
In the reply statement it has been interalia stated
that ﬁhe pay of the applicant has been Fixéd reckéning
increments from the due dates;ﬂfu. zﬁ?t arreérs inclu-\'
ding leave salary were paid to her on 2.2.1989 as par 
Aﬁnaxure-R.1,and‘that as~tha delay uas occasioned in
hrocessing the matter, since the appiicant was on

no

leave for a long time,. the applicant haa[subsisting
_ & -

grievance:’'. The applicant in her rejoinder has con=
tended that the delay in disbursing the amount dus to

her was intentional and that, therefore, she is entitled

to get 18% interest on the amount.,

3. ‘We have heard .the arguments of the learned.

. s ' ‘\ . .
counsel on either side and have also gone through ths
records produced.

The application
4. AL/Lfor fixation of pay in the revised scale and

for the consequential reliefs was Piled on 23J2.1988.
In the.applicatieon, the applicant did not make any
on ths ground of

claim Por interest -/ delayed payment. All the demands
' ' Ry o

of the applicant made in the application have been met
by 2.2.1989 and the arrears due to her has been paid
on that date as is evidenced by Annexure-R.I. Though we

are convinced that there had been considerabls delay
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in Pixing the pay of tﬁe applicant and disbursing to:-
her the arrears due, add though we are-not happy over
the inordinate delay, uwe do not consider that it quld
' 59 necessary in the-lafgar interest‘of service and in
the inte;est of Justice to direct the respondents to

pay interest to the applicant for the delayed payment.

fon
Since the prayer in the Original Application bsws bsen

Y

satisfied, we close this application as infrWctuocus.
o

There will be no order as to costs.

\ BN o

(A.V.HARIDASAN) (5.P.MUKERII)
JUDICIAL MEMBER ' VICE CHAIRMAN

5.3.1990



